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ENTRL. DMINITAIIVE TRIBiL 
BOMBAY BENCH 

CONTEMPT PETITIONNO. (73 I 9 	 No. CAT/B OM/JtL/ 
IN 	

7v/.7 PPLICATION NO. 

P:P.cade 	
- Applicant(s) 

V/s 

Union of India & Ors. 	
... 	 Respondent(s) 

FROM- 
The Deputy Registrar, 
Central Administrative Tribunal, 
ulestan Bldg, No.6, 3rd & 4th Floor, 	 I 
Pcecot Road, Fort, 
Bombi~y 400oo. 

To 

• 

' 
&3-64 

) 	vh( 

Gr. 	 Pecsfl,.),J 
&) 1pr) 	 7 

O)6J  

Take notice that a Contempt Petition 12as been filed by the 

applicant in the above mentioned case complaining of non-compliance 

by the Respondents of the orders passed by this Hon'ble Tribunal on 

and the same has been registered for action being taken 

under the Contempt of Court Act, 

When the said petition was.. pced Jefore the Tribunal, the 

Tribunal has Passed en orderhat tre taking Contempt Procedding 

1Otice be issued to you to show cause as to why such Contempt 



,. 2 .. 

Take noticd that you should appear before the Tribunal in 

person or thrcigh your advocate on 23.2.96. 

A copy of Tribunal's Order dated 1.1.96 is enclosed for 

compliance. 
V 

	

Dated this 	I V 	day of 	
1 	

1996. 

ENCL : Copy of T.o. dt. 
1.1.96 

Dated ; 1 91.96 

CRAM : HON' BLE. SHRI Be S • HEGDE, M(J) 
V 	 V 

 HONIBLE SHRI M. R. KOLHhTKAR, M(A) 

C. S. Walia, counsel for the applicant.. 	
V 

notice to the respondents to file reply to C.P. 

the case on 23.2.96.  
CertWd TnieOPY 	
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